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0A.NO. 719/94

Shri K.Vithal & Anr, ves Applicants
V/S,. 4
Union of India & Ors. = ««s Respondents

CORAM: Hon'ble Vice Chairman Shri Justice MeS.Deshpande

Appearance

"Shri S.S Karkera

ﬁdvocate

@br the Applicants

Shri P.M.Pradhan
Advocate
for the Respondents

GRAL JUDGEMENT Dated: 22,11.1994
(PER: M.S.Deshpande, Vice Chairman)

The tuo applicanté herein claim stepping up
of their pay so that it is brought on lins with the
pay which is being drawn by their junior Piyush
Kantikar, Kantikar was promoted u.e.f. 10.6.1986
and with effect from that date his pay was fixed
at Rs,2825, The two applicants were promoted on
earlier dates, The first applicant,K.Vithal was
drawing Rs,2675/~ en 14451986 while the second
applicant yas drawing Rs,2600/~ from 2,1,1986 and
Rs 42675/~ on 1.7.1986. The point is Ao longer

view of the d90131 &ﬁea-[lncludlng
res-integra in/group of matters {/ JOA, No, 926/93
K.Ramachandran & Ors. vs. Union of India & Ors,
decided on 19.,7.1994 and the applicantsfwourﬂ
therefore, be entitled to the same relief as granted

in those cases. The respondents are, therefore,

directed to bring the pay of the applicants at par
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with that of Piyush Kantikar w.e.f. 10.6.,1986,
They shall, however, bs paid arrears only for
one‘year prior to the filing of the present
applicationgigéjg 2.6,1994, The arrears shall

be paid from 2,6.1993 gnuards within thrse months

from the date of communication of this erder. Noﬁ}

order as to costs,
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